At

IN THE NATIONAL COMPANY LAW TRIBUNAL : NEW DELHI

COURT-IlI
43/241/ND/2019
In thie matter of :
- i ER
Vs.
Mzhesh Mercandise (P) Limited & Ors. .. RESPONDENT
SECTION

Under Section 241
Order delivered on 20.11.2019

Coram :

CH. MOHD. SHARIEF TARIQ,
HON'BLE MEMEER (JUDICIAL)
SHRI K.K. VOHRA, 7

HON'BLE MEMBER (TECHNICAL)

For the Petitioner  /Op. Creditor :Mr. Puneet Agrawal, Mr. Bharat Agrawal, Mr. Chetan
Kr. Shukla, Advocates
For the Respondent/Corporate Debtor : Mr. Kaitikeya Jain, Mr. Himanshu for Mr. Vivek
Sinha & Mr. Vivek Malik, Advozates

For the Intervener

‘ ORDER
Counsel for the Non-Applicant Nos. 1,2 & 3 is present. No representation

on behaif of nor-Applicant No.4. The Counsel for the Applicant prayed for time

for making final submissions.

 Futupon13.12.20109.

~S-~al - ~sd-

(K.K. VORRa, (CH. MOHD. SHARIEF TARIG]
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